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HON'BLE .M&J GEN. K,K. SRIVASTAVA NEMBER-#4
HOIU'BLE LRS. MEERA_CHHIBHER,NENBEB=J_ -

Sunil Kvumer Sherne,

Son of Lete Shyem Mohen Sherme,
HQ-77/5 (Trishul View),

dir Force Stetion, .
Bareilly. -----.--;-.fnnlDD11CGnt

‘Union of Indie,

CENTRAL ADWIKNISTRATIVE TRIBUNAL
ALLAHBAD BENCH 3 ALLAHABAD

ORIGINAL APPLICATION NO,672 OF 2003
ALLAHABAD THIS THE 7TH DAY OF AUGUST,2003

(By Advncete Shri Rupesh Srivestrve)

Vercuse

through Secretery,
Ministry of Defence,
Head Querter, Air HQ (VB), .
New Dellii,

The 40C-In-C,
HQ C4C, I4F, Benmrsuli,
£11 shehed,

Air Officer Commending,
Air Force Stetion,
BEI‘EHIF-

fgn Ldr, Yogecsh Begee,
(ADM) , HQ, #ir Force Stetion,

BFTEilly- a-..-.......-RESDDndBntS

(By Advocete Shril R.C, Joshi)

B DER__

HOI'BLE_KAJ GEN. K.K. SBIVASTAVA,KFBER-4_

In thie 0.4, filed under section 192 of Administrative

Trivunele Act 1985, the epplicent hae preved for the following
reliefs:- '
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"{)to iesne ¢ esultehle order or direction directin
respondente to pey the salery of the petitio
Jenuery 2003 end continue to pey the seme ss 2nd whe
frlle due; ' b
11) to iecgvue & guitehle order or direction d:-:lreﬂ?t_iﬁ,
respondente to peee the trensfer order, if eny, in
writing instesd of orelly directing the applicantﬁrf._? T 4
transfer. T
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111) to 1ssue sny other such order or direction which
may deere £it end prover under the circumstencees of

the cece,.

iv) dwerd cocts to the applicent,™

i

2e The epplicent wes appointed in the respondents exteblish.
ment £e Lower Divigion Clerk or 01.01.1987,  He was posted to
Civil &damin Section on 24,05.2000. The grievence of the
epplicent is thet he lase heen ordered verbally to work in the
Mein Gueard Room, which &s& per epplicent is & transfer and no
written order hae been glven in this regerd. he szlround teken |}
by the eppPlicent ie that such & trensfer is egeinst the ; “i‘
tranefer policy deted 24,5,2000, Another grievance of the j

epplicent ie thot the respondent no.4 1c not permitting the

epnlicent to eign the ettendence register since 24,11.2002
thoueh he 'continred to he working on the seme céet. The
epplic_tnt roved &an epplication on 10.02.2003 eogeinet bie
f11eerl internel trengfer., However, hie representation hes

heen rejected by respondent no.4.

3. begerieved by the sotion of the respondent no.4 the
epplicent hed filed a representetion before respondent no.2
1.6.40C-In-C, Heedquerter Centrel Air Commend, Indiesn Airforce,

fllehehed on 25.,03,2003 whick is pendirg decision.

-

4, The preyer of the epplicent is thet 2 direction he

lerued to the respondents to relecse the selery from Jenuary

2003 t111 Adete heceruse b e ig workine on the seme seat though

he is not being 2llowed tn slpn the ettendence register.
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“ the ends of justice shell better he cerved If the represen=
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Se In our coneidered oninion,an sct of indiseiplin
not to he eondoned in £ny defence estrhlichment, @-.:;;
sxpected of on employee to esrrv ont orders egiven o him
rether than inelestine on the wiitten ordere which iz nog ' :

feecible in dey todey edminietretion, However, in our opinion, |

tetion of the pnplicant drted 25.03.2003 ic decided hy
reenondent nn.,2 f.e. #0C-In-C, HQ CAC within snecifiettiimef

by & reseoned &nd speekine order., Since in the represcentetion

drted 25.,03.2003 the applicent bee reises the issue of peyment
of eselery, we hope thet the reepondent no.2 sh#ll pass

epecific order in thie regerd.

S, * The 0.4, is finelly dicspoced of £t the sdmission
ctege iteelf with direction to respondent no.2 1i.e.,40C-In-C,
HQ CA'C, ItF, to decide the reprecentetion nf the snplicent
drted 25,03.2003 by ¢ reecsoned end spesking order within one

month from the dete of communicrtion of #hie nrder.

s There shell bhe no order re %o cocts,

Memher-J Memher=-A ,
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